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None. 

ORD1R 

PER JUSTICE B. PANIGRAHL VC 

When the matter is taken up today, none appeats for either 

side on call From the perusal of the fi1, it is notked that Sri S.K. 

Ghosh was ear1ir appearing in this case. Alter his death an 

a&miiiistrative notice was sent to the app&ant but even after iceipt of 

such notice, he did not take any step in the matter. Since it is acase of 

196 possibly the apphant might have lost intexst in this litigation. 

Acc oixlingly, the application is dismissed for default without costs.< ) 
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